
Kotak Industrial All Risks Insurance
Additional Covers/ Clauses/ Endorsement Wordings

Kotak Mahindra General Insurance Company Ltd. (Formerly Kotak Mahindra General Insurance Ltd.)
Registered Office: 27 BKC, C 27, G Block, Bandra Kurla Complex, Bandra East, Mumbai - 400051. Maharashtra, India.
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Service Interruption Time Element (Extension to cover loss due to accidental failure of 

public electricity/ gas/ water supply)

In consideration of the payment of an additional premium amounting to �________ it is hereby 

agreed and declared that loss as insured by + (item Nos______________of) this policy resulting 

from interruption of or interference with the business carried on by the insured at the premises 

described within in consequence of failure of electric supply at the terminal ends of the 

electricity service feeders*/Gas Works*/Water Works* from which the insured obtain electric 

Supply*/Gas*/Water* at the said premises directly due to Damage (as within defined) to 

property at an Electricity Station or Substation of Public Electricity Supply Undertaking*/Gas 

Works*/Water Works* (excluding Jack wells ) from which the insured obtain electricity 

supply*/Gas*/Water* shall be deemed to be loss resulting from damage to property used by the 

insured at the premises. 

+ Delete if inapplicable  * Omit as may be necessary

Provided, however, that the Company shall not be liable for any loss occasioned by the 

deliberate act of the Government, Municipal or Local Authority or Supply Authority not 

performed for the sole purpose of safeguarding life or protecting any part of the supply 

undertaking’s system or by the exercise by any such Authority of its power to withhold or 

restrict or ration supply not necessitated solely by Damage to the supply undertaking’s 

generating or supply equipment by an insured peril.

For the purpose of the above extension, the ‘Indemnity Period’ in respect of each damage or of 

a series of damages consequent on or attributable to one source or original cause shall be as 

follows:

“The period beginning with the occurrence of damage and ending not later than 60 days 

thereafter during which the result of the business shall be affected in consequence of the 

damage.”

Provided that the Company shall not be liable for any loss unless the duration of each such 

failure exceeds 24 hours.

Subject otherwise to the terms, exceptions, conditions and limitations of this Policy.
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